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Government of india
Ministry of Finance
Department of Revenue
- Central Board of Direct Taxes

New Delhi, the I‘%';{»LNoveipbe;, 1999,

NOTIFICATION

INCOME TAX

No. it is. nelaby notified for general mfomianon that the .
organisations mentioned below have been approved by the Central
Governinent for the period mentioned against their names, for the
purpose of clause (ii) of sub-section (1) of section 35 of the Income tax
Act, 1961, read with Rule 6 of the Income tax Rules, 1962 under the
category “Inslitution”™ subject o the following condilions:-

1) 'l'he notified Institution shall maintam sep _.rate bnt.)k of accounts
for ifs research activiiies;

(-\

1) The notified Instituion shall furnish the Annual Return of ite
sclentific ‘rescarch activities lo the Secretary, Department. of
Seieotific & industiial Researcl, ‘Technology Bhawan’, New
Mehranls Rmri New Delin-110016 for every financial vear on or
betore 347 IVIEW ol each vear;

t1) The notified Institution shall submit, on behalf of the Cen’f:
Government. to (a) the l)ucctor (Jenelal of Income tax'
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{Excrplions), 10 Middicion Row, 5% rium, Calcuila-700071 (b)
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(c) the Commissioner of income tax/Director of Income tax
{Exemptions), having jurisdiction over the organisation, on or
before the 31™ October each year, a copy of its audited Annua!
Accounts and aiso a copy of audited Tncome & F}\ncndlmre

Accouni i respect of ifs researcin aciiviiies for which BKGIBPUDH

+ i -
vas granted under sub-section (1) of section 38 of Income tax Act,

1961 in addition to the return of income Iax to the designated
assessing officer.



S MNo. Name of the or Q,amqatmn apprm«ed Permd for which
hotmcaimn 15 effcctive

-

1. Indraprastha Cancer Societv and Research  1.4.99 to 31.3.2002
enire, Q-3A, Jangpura Ixtension, New
Jelhi 110014 (F No 203/30/00-TTA-1T)

P!

o

P . .
Bhartiva Vidya Bhawan, K.M, Munsiu '1.4.89 10 31.3.2000
M.arg, l\vilfinbar*rubegq I
(F No203/2899-1TA-11)

ha

3. Institution of Eng 111CETS (India] BG{JLI;a.e 149910 31.’3.2_001
Road, Calcutia-700020 | _ Lt

(. MNo203/20/99-1TA-11)

4q, Indian Academv f b i ces. C.V.Raman 1.499to 31.3.2000
Avenue. P. B, No. 3, Bangaiore-360080
O
77T
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Noltes: - 'The notified Institutions are advised to appiy in triplicates
and well in advance for renewal of the approval, to the Cential
Government throueh the Commissioner of Income tax/Director of
Income lax (Exemptions) having jurisdiction. Three copies of the
application for rencwal of approval shall also be sent divectly to the
Recretary, Department of Scientific and Industrial Researchy.

(T{O@ﬁ,

Under Secretary lo the Govt. Of nd:a

Notifieation No{\ | LM

To,
The Muanager,
Gd\‘}?‘.'t. C[ Inr‘u Inr\_;

SLIuAL T 4

Mayapuri, New Delin

The applicant organisaiions. .
Th:: Director Goneral of Income tax (Fxemptions), Caloutta.
jmn{tnﬂcr & Aunditor General of Indin
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Caicuita and Commissiner of C Income

The concerned fles.
The Guard fila

The Director, IJu)mtmcn! of Scientific and Industrial Resarch

M-I 1100 £

4+

ons), New Delhi, Mumbai,
Tax, I\amatka-II

+ {Kariitcsh C.Varsh

Secretary to the Govt. of Ind
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